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access to the records of the company as any other director gets an access

to the records of the company and also over the assets of the company.

Since R1 Company has not yet started raising any structure on the

leasehold property taken by the company and having Respondents

counsel categorically stated that R1 Company has been in the process of

getting occupants vacated from the premises, it is to be construed that no

occasion has yet arisen to create third party rights on the leasehold

property acquired by R1 Company, whereby this Bench restrains R1

Company from creating any third party rights over its assets for time

being, from changing the shareholding pattern and directs R1 Company

to provide the petitioner access to the financial information like any other

director is entitled to.

In the meanwhile, R1 Company is hereby directed to file reply

within 5 weeks and the petitioner to file rejoinder if any within 2 weeks

thereof.

This Bench has rejected the request of R1 Counsel for stay of this

List this matter for hearing on 3'd July, 2017

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKAS
Member (Judicial)

6 xuuan

order.
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